
 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (SZ) 
O.A. 8 of 2016 

 
 Ravimaran (Deceased) 

And 2 Others      …Applicants  
Vs. 

Union of India & Ors.     …Respondents 
 

   MEMO DT. 25.09.2023 FILED ON BEHALF OF THE APPLICANTS 
 

It is respectfully submitted as follows: 
1. It is submitted vide the Judgement dated 05.07.2022 , the Hon’ble NGT 

issued detailed directions ( directions (a) to (x)) to the Respondents 
herein to initiate the process of remediation, replace the old ash slurry 

carrying pipelines, initiation of action by TNPCB against TANGEDCO, carry 
out the other recommendations of the Expert Committee etc.  
 

2. However, to the knowledge of the Applicants, ONLY the tender has been 
called for in February 2023 to identify the agency for preparation of the 
DPR for the remediation process and there has been NO other progress 
in complying with the directions of the Hon’ble NGT 14 months since 
the Judgement was delivered. 
 

3. PROCESS OF REMEDIATION: 

It is submitted that the Hon’ble Tribunal even prior to passing of the 
Judgement had appointed an Expert Committee including Ms. Santha 
Sheela Nair I.A.S (Retd.) and other experts to ascertain the nature of 
damage caused and remediation process to be undertaken. The 

Committee submitted a detailed report and also made recommendations 
for the Terms of Reference for preparation of the DPR. 
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4. This Hon’ble Tribunal vide direction (g) in its judgement dated 
05.07.2022 held: 

Direction Timeline Status 

Additional Chief Secretary, 
Environment through Director 

to take steps to identify the 
agency for preparation of DPR 
by issuing tender 

6 months 
 

Steps were taken even to 
issue a tender notice only 

after 8 months, after 
MA.11 of 2022 was filed by 
the Applicant. 

Preparation of DPR by the 
agency identified 

9 months 
 

Not commenced 

Remediation process Earliest Not commenced 

 

5. Further directions of the Hon’ble Tribunal regarding undertaking the 
remediation process, its implementation, assessment of environmental 
compensation, monitoring the implementation of the DPR etc. can follow 
only if this primary step is undertaken. The same is still at step 1 while 

the TANGEDCO continues to violate the laws and consent conditions with 
no action or consequence from TNPCB. 
 

6. REPLACEMENT OF OLD PIPELINES: 

During the pendency of the present O.A, there have been several 
directions to TANGEDCO regarding the continuous leakage of the ash 
slurry carrying pipelines of the NCTPS and the continuous damage being 
caused. These include orders dated 21.12.2017 and 20.01.2020. 
 

7. Finally, an undertaking was filed by NCTPS on 29.11.2021 regarding their 
action plan for replacement of the old pipes and the Hon’ble Tribunal vide 
order dated 30.11.2021 made it clear that ALL pipes that are damages 
have to be replaced by new pipes within the timelines mentioned in the 

2



undertaking , at the most by June, 2022 and they will have to file 
periodical compliance reports regarding the same.  
 

8. The Hon’ble Tribunal vide the judgement at direction (s) reiterated the 
timeline above for completion of the replacement of pipes. It is submitted 
that the replacement of these pipelines has not been done TILL DATE.  

 
ACTION AGAINST TANGEDCO 

9. It is submitted that the Tribunal time and again during the course of 
proceedings observed that TNPCB has not been strictly monitoring the 
operations of TANGEDCO and compliance of the consent conditions and 
there have been no consequences attached to TANGEDCO’s violations. 
The Tribunal vide direction (f) of the Judgement also directed TNPCB to 
take action against TANGEDCO for operating the unit without obtaining 
renewal of CTO, impose compensation and initiate prosecution. Till date, 

there has been NO information from the TNPCB, 14 months since the 
judgement whether ANY action has been taken against the TANGEDCO’s 
continued violations. 
 

10. As a matter of fact, till date NO compliance report has been filed 
to this Hon’ble Tribunal either by TANGEDCO, nor by TNPCB nor the 
Department of Environment regarding the aspects highlighted above. It 
is respectfully submitted that immediate measures and directions have to 
be issued for compliance of the comprehensive directions of the Hon’ble 
NGT dated 05.07.2022.  

Dated at Chennai on this the 25th day of September, 2023 
 

 

Counsel for Applicants 
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